CONST. CAS (C) (SH) 13 of 2013.

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

19.09.2013

None appears for the petitioner, list this case after 4
(four) weeks.
List it on 18/10/2013.

CHIEF JUSTICE (ACTING)

P.P.Lamare



CR (P) (SH) 25 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

19.09.2013
As prayed for by the learned counsel, list this case again

after 3 (three) weeks.
List it on 10/10/2013.

CHIEF JUSTICE (ACTING)

P.P.Lamare



CRL. M.C. (SH) 36 of 2013.

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

19.09.2013

Mr. R Kar, learned counsel filed his comments in the form of
affidavit sworn by him wherein the learned counsel stated that
the day the bail application was taken up, he (Mr. Kar) was
informed by Miss. S.G. Momin, learned counsel who appeared
in the said case that bail application was rejected. Accordingly,
he (Mr. Kar) informed Mr. D. Tulshyan, Advocate Tura that Bail
Application was rejected by the High Court and directed the
petitioner to surrender before the appropriate Authority. It
appears from the affidavit filed by Mr. Kar that he never
informed the learned advocate Mr. D. Tulshyan,Advocate Tura,
that the Hon’ble High Court had directed the petitioner (bail
petitioner) to surrender either before the Court or the Police.

The relevant portion of the report dated 7/6/13 submitted by
the Deputy Commissioner, West Garo Hills, Tura quoted as

under:

“

........ The order was produced before me on 3" June,
2013 and on the same day a notice was issued to the
lawyers Shri Daboo Tulshyan, Smti Gomati Sharma and
Smti Sanse Ch. Marak to file written submissions on the
matter to be submitted to the undersigned by 6™ June
2013.

Accordingly the main advocate in the case for the petition
Shri D. Tulshyan has submitted his explanation stating
that the High Court Counsel Shri R Kar had informed him
over phone on 25.4.2013 after the Hon'ble Judge
rejected the anticipatory bail prayer that the bail prayer
had been rejected and the accused are directed to
surrender either before the Court of before the I/O. Shri
D. Tulshyan submits that since ftill that time the Counsel
in High Court had not got a certified copy and therefore
he also did not get a copy of the order. The advocate
submits that upon believing the oral information from Shri
R. Kar submission was made in the court of Additional
District Magistrate (J) at Tura.

It is further stressed by the advocate that he did not
mislead the Hon’ble Court and that grant of bail is within
the competence of the learned court. Lastly he assures
that he did not deliberately mislead the learned Court on
26.04.2013 while arguing for bail for his clients.



In reply to the notice issued to the other two assisting
advocates Smt. S.T. Ch. Marak and Smt. Gomati Sharma
both have clarified that both of them are junior lawyers,
still in the process of learning, attached to their senior
counsel Shri D. Tulshyan and they had not role in the
arguments moving for bail............ ”

Comment from the side of the said Lawyer Mr. D.
Tulshyan is required. Accordingly, Mr. D. Tulshyan shall file the
comments in the form of affidavit within 4 (four) weeks.

Registry is directed to furnish a copy of this order to Mr. N.D.
Chullari, learned Sr. GA and also Mr. D. Tulshyan, Advocate
Tura, West Garo Hills District by registered post with A/D card,
C/o Tura Bar Association.

List this case on 18.10.2013.

CHIEF JUSTICE (ACTING)

P.P.Lamare



CR P(SH) 48 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

19.09.2013
As prayed for by the learned counsel, list this case again

after 2 (two) weeks.
List it on 3/10/2013.

CHIEF JUSTICE (ACTING)

P.P.Lamare



MC. (CRP)(SH) 300 of 2013.
In with CR(P)(SH) 37 of 2013.

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

19.09.2013

Earlier order of this Court dated 7/9/2013 is vacated
subject to the interim orders which maybe passed in the next
dated that is 01/10/2013.

CHIEF JUSTICE (ACTING)

P.P.Lamare



MC. WP (C)(SH) 139 of 2013.

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

19.09.2013
Mr. HL Shangreiso, learned counsel appearing for the petitioner
prays for 10 (ten) days for filing affidavit-in-opposition.

Prayer is granted.
List this case again on 30/9/2013.

CHIEF JUSTICE (ACTING)

P.P.Lamare



WP (C)(SH) 143 of 2010

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

19.09.2013
As prayed by the learned counsel appearing for the

petitioner list this case after 2 (two) months.
List it on 19/11/2013.

CHIEF JUSTICE (ACTING)

P.P.Lamare



WP (C)(SH) 268 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

19.09.2013

Heard Mr. HL Shangreiso, learned counsel appearing
for the petitioner as well as Mr. ND Chullai, senior counsel assisted
by Mr. H Kharmih, learned GA appearing for the respondents.

Because of some allegations made in the present writ
petition that because of certain complaints i.e. the complaint dated 1°'
July 2013 filed by the so called representatives of the candidates to
the Deputy Commissioner, East Garo Hills, Williamnagar, the
interview or Oral Test of the successful candidates for the post of
Sectional Assistant had been postponed indefinitely. The
respondents are directed to obtain instruction in this regard within
four weeks.

List this case for motion again after 4 (four) weeks.

List it on 18/10/2013.

CHIEF JUSTICE (ACTING)

P.P.Lamare






WP (C)(SH) 269 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

19.09.2013

Heard Mr. HL Shangreiso, learned counsel appearing
for the petitioner as well as Mr. ND Chullai, senior counsel assisted
by Mr. H Kharmih, learned GA appearing for the respondents.

Some allegations had been made in the present writ
petition that because of certain complaints i.e. the complaint dated 1°'
July 2013 filed by the so called representatives of the candidate to
the Deputy Commissioner, East Garo Hills, Williamnagar, the
interview or Oral Test of the successful candidates for the post of
Lady Supervisor had been postponed indefinitely. The respondents
are directed to obtain instruction in this regard within four weeks.

List this case for motion again after 4 (four) weeks.

List it on 18/10/20183.

CHIEF JUSTICE (ACTING)

P.P.Lamare






WP (C)(SH) 270 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

19.09.2013

Heard Mr. HL Shangreiso, learned counsel appearing
for the petitioner as well as Mr. ND Chullai, senior counsel assisted
by Mr. H Kharmih, learned GA appearing for the respondents.

Some allegations had been made in the present writ
petition that because of certain complaints i.e. the complaint dated
1% July 2013 filed by the so called representatives of the candidates
to the Deputy Commissioner, East Garo Hills, Williamnagar, the
interview or Oral Test of the successful candidates for the post of
Lower Divisional Assistant (LDA) had been postponed indefinitely.
The respondents are directed to obtain instruction in this regard
within four weeks.

List this case for motion again after 4 (four) weeks.

List it on 18/10/2013.

CHIEF JUSTICE (ACTING)

P.P.Lamare



WP (C)(SH) 2740f 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

19.09.2013

Heard Mr. H Gogoi, learned counsel appearing for the
petitioner and Mr. ND Chullai Sr. GA assisted by Miss NG Shylla,
learned counsel appearing for the respondents No. 1,3,4 and 5 as
well as Mr. R Debnath, learned CGC appearing for the respondent
No.2.

Issue Notice returnable within 4 (four) weeks.

As the respondents No.1-5 had entered appearance through
their respective learned counsel, formal notice needs not be issued.

List this case again on 18/10/2013.

Learned counsel for the petitioner is directed to furnish extra
copy of the writ petition to the learned CGC in the course of the day.

CHIEF JUSTICE (ACTING)

P.P.Lamare






WP (C)(SH) 3650f 2013.

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

19.09.2013

As prayed by Mr. K Paul, learned counsel appearing for the
petitioner list this case again on 26/9/2013.

CHIEF JUSTICE (ACTING)

P.P.Lamare



